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In The Central Administrative Tribuna' 
GUWAHATI BENCH : GUWAHAT! 

ORDER SHEET 
• . APPLJCATJcN NO. 	 - b OF 19 

Appcant(s) S/ 	4eo4 k&JC Q-d e 

'S 

I". 

Respondent(s) 

Advocate for Applicant(s) 

Advocate for Respondent(s) ,kh 

az)-~IU4 

1< Z7a<d 

/_ijc éc&o- 

.Nates:of the Registry 	. .Datc. 	 Order of the Tribuna 

.6.2000 Present Hon'ble W.D.G. Verma, 
Judicial Ivmber. 

On theprayer of W. S.Sarrna, 
H 
	

learned counsel for the applicant, 
the case is adjourned to 5.7.00. 

List it on 517.00 for considera-
-tiori of admission. 

• 	 . 	 . 	 Member (J) 

4 AczQye/i 

4 -  ip 

5.7.00 Present: Hon'ble Mr S. Biswas, Administrative 
Member 

At the request of the learned counsel 

for the applicant through Mr A. Ahmed the 

case is adjourned and posted for admission to 

10.7.00. Mr B. S. Basumatary, learned Addi. 

C.G.S.C. is present. 

Member(A) 

H 

i!1j vUbj 
- 	

. F of Ri 
OS1Cd dde 

1PO'1n 
" , r-4v 

nk'm 
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I 
Order of thç TiibunaJ 

Present: Hon'ble Mr.S.Biswas, 
AdministrativeMernber. 

At the requés of learned counsel for 

the applicant represented by Mr6M.chanda 

case is adjourned and posted on 

27.7.00 for Admission. 

Member(A) 

n t.- 

S 	
I 

t 2. 
 

2 
29.9.00 
	

nsent: Hon 1 ble Mr.D.N.Chowdhury 

lice-Chairman. 

Heard Mr.B.I(.sharrna learned counse7 
Eor the applicant and Mr.5B.S.Basumatary, 

dd1.c.G.s.c. for the respondents. 

Issue notice to show cause as to 

ih application shall not be admitted, 

eturnable by .six weeks. List on 

1.11.00 fqr Admission. 

irn 	 Vice-Chairman 

\' 

16.11.0 1 Heard Mr S.Sarma,learned coUnsel for 

the applicant and also Mr B..Basumatary 
learned Add1.C.GØZ.0 for the respondents 

The respondents has not - shown any cause. 

The application is admitted. Call for r 
the recordé. 

List on 18.12.2000 for further order 

VjceChajrrna 

pq 

0.A. 214 of 2000 	

/ 

Notes of the Registry 
	

Date 

10.7.001 
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O.A.No.2 14/WT'V 
	 CV). 

NDte,3  of .  the Regi'try 
	

Dale 
	

Order ó the Tribuna' 

/ 

Us 

V." 	 -- 

i.Qd 
V 
 2001 	 Four weeks time, allowed for filing 

of written 'statement on the prayer of Mr 

B.S. Basumatary, learned Addl. C.G.S.C. List 

it on 92.01 for orders. 

A 	 & 
..i' b 	--- i W-v 

nkm' 

28.2.2001 i 

Vice-Chairman 

+0 	2'1 

Three weeks time allowed to the 

respondents to rile their written statement. 

List it on 28.301 or orders. 

nkm 

28.3.20 

Vice-Chairn-i an 

Four weeks time allowed to the 

respondents to file written statement. 

List it for 'orders on 16.5.01. 

/ 

Vice-Chairman 

Written statement has been filed. 

Three weeks time allowed to the applican 

to file rejoinder. The respondents shall 

produce the records within five weeks 

from today. 

List on 11.7.2001 for hearing. 

Member 

n km 

1.5.01  
ohirna 

nkm 
Q-L-L 

• 	

V 	 i.u.L 
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Notes of the Registry 	Date 	 Order of the Trihunat 

	

11.7,01 	s.U,Daslcarned couei for the 
appljcats stated that 
sibsequent dls.yelopnent 	case o.the 
?4Q, 1pp).1cantT 	te some 
ste 	 she prays for 

• 	 •. time to take 'neceIary steps. Lis-on 

• 	 8.Ooenabispondens to take 
necessary instruct ions\ 

in 	
Vi. C Chaj rma n 

. 

	

11.7.01 	Ms.U.Das learned counsel for the 

k 5pp4cant has stated that in view of 
subsequent developnent that took place 
after institution of the case, The 
•appli.cant is required to ttke some steps 
in the case and accordingly, she prays 
for sanetime to take the necsssary 

• 

	

	 Eteos, Prayer is accepted, Ljgt on 8.8,01 
to enable the respondents to take nece- 
ssary instructions. 

	

8.8.2001 	 On the prayer of the learned counsel 

for the applicant the case i' adjourned till 

5.9.01 •for hearing. 

Vice-Chairman 

nkm. 
5.9,01 	 On the request of Tlr.S..arma, learned 

unsil for the 2pplica Int, the ca., is adjourned 

for one weeks. 

Li9tion 12/9/01 for hearing, 

rnember 

nb 
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0.1,214/2000 

'Notes of the Registry 	 Order of the Tribuna' 

112.9.2001 

pg 
9.10.0 

mb 
29.1 1. 

mb 

Request has bean made by Ms,U.Oas On behalf 

of Mr,3.arma, learned counsel for the applicant 

seeking adjournment on personal grounds of Mr,S. 

Sarina. 

Prayer accepted. List the case on 3.10,2001 

for hearing, 

member 

This is a matter relating to 

Division Bench. Therefore the matter 

may be posted before the DivisioriBench 

Vice-chairman 

Adjourned on the prayer of learned 

counsel for the applicant. 
List on 29/11/01 for hearing. 

	

Mrtber 	 Vice-Chairman 

Prayer has been mace by i1r,S.Sarna, 

learned coutsel for the applicant for 

adj:ourriment of the case, Prayer is allowed 
List on 7.1,02 for hearing, 

Iv 

	

Member 	r 	 Vice-hajrfnan 

bb 

3 .10.01 

f-erf 	k oi dxD 
- 

fYW- 2 & 	/ 
f-fCf-* cf.—q g (,.: 	 M't .4 -a 	& C C1  ' C. 

kr-- 	4Ji- 

CALfiO-; 
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9.1.04 

mb 

/ 
1 

I 	 - 

Order o the Tribuna 

Jtdgnent delivered in open court, 

kept in separate sheets. The aplicat.ion 
is dismissed. o order as to costs. - 

Member 	 V,jcehajan 

() 

fr 	 ,. 
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CENTRAL ADMINISTTJJE TRIJ3UNj, 
GUWAHATI BENCH 

4 

Original. Application No. 	214 of 2000. 

Date of Decjsjon.9 1-211?.. 

Sri Maneesh Kurnar & others 	
Petitioner(3) 

Mr B.K.Sharma B.K.Talukdar, S.Sarma & 
U.K.Goswamj 	

Advocate fox ,  the 
Versus 	 Petitjonr(s\ 

Union of Indja&O 

Sri A.Deb Roy, Sr.C.G.S.0 	

Adi,oct for the 

THE HONBLE MR JUSTICE D.N.CHOWDHURY VICE CHAIRMAN 
THE HNBL 	

MR K.K.SHARM, ADMINISTRATIVE MEMBER 

1 1ether Reporters of locaj per may be aliowpd to se the judgment ?  

2a To Le referred to 	 .Repore or not ? 

3* Whether their Lordshjps iish to see the 
fair ccpy of the J'dumeiit ? 

4. Whether the Judgment is to be circu1ted to the other Benches 
	? 

Judgrnt delivered by Hon'ble : 	
Admn. Member. 	

c. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.214 of 2000. 

Date of Order This the 9th Day of January, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HONtBLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Shri Maneesh Kumar 
Shri Akhilesh.KumarSingh 
Shri Santosh Kumar 

All C/a Shri Ram Naresh Singh 
Friends Book House, Circular Road 
Dimapur, Nagaland. 	 0 	 . . . Applicants. 

By Mr.B.K.Sharma, Mr.B.K.Talukdar, Mr.S.Sarma & 
Mr.U.K.Goswami. 

- Versus - 

Union of India 
Represented- by the Secretary to the 
Govt. of India, Ministry of Communications 
Department of Posts, New Delhi. 

The Chief Postmaster General 
N.E.Circle 0, Shillong. 

The Director of Postal Services 
Nagaland, Kohima (Mr F.P.Solo) and 
Chairman, Selection Committee for 
Selection of Postal Assistants under 
Nagaland Division. 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

K.K.SHARMA (MEMBER ADMN.): 

In this application under Section 19 of the 

Administrative Tribunals Act, 1985 the only issue raised 

is regarding the non selection of the applicants for 

- appointment as Postal Assistant under the Nagaland Postal-

Division. 

.contd... 
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2. 	There are three applicants who have sought 

permission to file this single application by invoking the 

provisions of Rule 4(5) (a) of the. Central Administrative 

Tribunal (Procedure) Rules 1987.'They have been allowed to 

pursue the single application as the cause of action is 

common. 

3.- 	The respondents ha 	issued a notification dated 

19.11.98 for filling up 9 vacancies (5 unreserved and 4 

reserved for ST) of Postal Assistant in Nagaland Postal 

Division. The applicants submitted their applications and 

they were provisionally selected to appear in the written 

test. The written test which was scheduled to be held on 

25.1.99 was postponed. A revised list was prepared in. 

which the names of the applicants did not appear.The 

aplicants filed O.A.121/99. Due to the intervention of 

-....this Tribunal the applicants were allowed to appear in the 

written test held on 18.4.99. The applicants were not 

allowed to •appear in the typing test as they h' not 

brought their own type writer. The applicants once again 

aproached this Tribunal in the pending O.7.No.121/99 and 

because of a direction issued by this Tribunal the 

applicants were allowed to appear in the typing test. It 

is the applicants claim that selection for the post of 

Postal Assistant was marked by lot of irregularities and 

ruala fide exercise of power by the respondent No.3 - 

Director, Postal Services, Nagaland Division, Kohima. In 

the selection 20 marks were assigned for interview and 5 

contd... 



each for typing and computer qualification test. 30 marks 

weassigned to written test and 40 marks for educational 

qualification. It is alleged that the Interview Board was 

• headed by respondent No.3 as Chairman and did not include 

any general category member. The other two members of the 

Interview Board were subordinate to respondent No.3. It is 

also alleged that the applicants have been deprived of 

their selection though they scored maximum marks in 

written test andon the basis of educational qualification.. 

The interview process was manipulated by respondent No..3 

because of bias of respondent No.3. The interview was a 

total fraud. The applicants has challenged their non 

selection and have alleged among others racial 

discrimination. 

4.• 	The respondents have filed written statement. 

They have stated that 45 candidates were called for in the 

written test on the basis of percentage of marks obtained 

in the 10+2 examination. The earlier provisional list was 

modified for exclusion of some bogus candidates. The nami 

of the applicants were excluded due to their failure to 

produce indigenous inhabitant certificate. The applicants 

obained temporary resident certificate dated 30.3.99 from, 

Additional Deputy Commissioner, Zunheboto. The Employment 

Officer refused to restore the employment registration of 

the applicants. •The applicants approached the Gauhati High 

Court,. Kohima which cancel - the orderof DEO and restorea 

the registration of the applicants. The Interview Board 

met on 21.5.2000 and the result announced through a press 
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release and sucáessful candidates have been inducted on 

completion of training and posted in different offices in 

Nagaland. The temporary resident certificate dated 30.3.99 

was valid for one year. Apart from the temporary resident 

certificate all other documents including educational 

typing - and computer proficiency certificates are - from 

Bihar. The particulars submitted by the applicants do not 

appear to be correct. During the process of verific'atibn 

of certificates, produced by the applicants the 

certificates were found to be bogus. It is stated that 

- respondents- gave weitage to educational ualification, 

written test, oral interview, computer and typiung test as 

per recruitment rules. The interview was conducted by a 

Board •consisting of DPS, Nagaland as Chairman and 

Superintendent of Post Offices, Nagaland and an Officer of 

circle office. The Board individually put questions to 

candidates and awarde akisépa-ratéLy. At the time of 

interview the Board did not take into account the marks 

secured by the candidates in other components of the 

recruitment test. The result of the test was neither 

declared nor made known to the interview board at the time 

of interview and as such there is no basis to allege 

arbitrary exercise of power to eliminate some candidates. 

The Board constituted for selection was constituted by SC 

- 

	

	 and ST officerand there is a requirement that at least 

one member should be from the ST or SC community. There is 

td have 
no such rule that//tléast one member from the general 

contd. . 
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- community. In the interview Board 'each member functions 

independently and' none does function as subordinate to 

any other member. The applicants were not eliminated by 

awarding lower marks in the interview at the behest of 

respondent No.3 as alleged. The applicants were not able 

to answer'any question put to them. Theycould not even 

make a sentence in English correctly. . 

.in 
knew nothing about the District of Nagaland/which they 

claimed to have lived for the last 20 years. If the 

applicants could not perform well in the interview they 

have themselves to blame. The interview board had no 

bias against the applicants. 

We have heard Mr S.Sarma, learned counsel 

appearing for the applicants and Mr k.Deb Roy, learned 

Sr.C.G.S.0 for the respondents.'The learned couns 	have 

elaborated the pleadings made in the application as well 

as in the- written statement. We have also perused the 

docuents flIed with the application. 

The main submission on behalf of the applicants 

is thattO-P much weitage was given to the interview and 

that there was no member of general catef gory in the 

interview board. The applicants could perform well in 

the written test but disqualified in the interview. They 

have also alleged bias on the part of respondent 

No.3.The allotment of 20 marks of interview out of 100 

cannot be said to excessive. The respondents have stated 

that marks are alloted as per recruitment rules. It is 

been  
difficult to infer that excessive marks have 

i.. 	C. k,- 
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alloted fo; interview. The learned counsel for the 

applicants has not been able to show any rule in support 

of his contention that at least one member of general 

category should- have been present in the interview 

board. The alleged biasness or mala fide on the part of 

respondent No.3 cannot be inferred for want of any 

material to support it. The interview board was 

constituted by the senior officers of Postal Department. 

0 

The applicants have shown poor performance in the• 

interview. After hearing the parties we do not find any 

illegality or irregularity in the selection process 

adopted in the selection of Postal Pkssistant for 

Naga land. 

The application is accordingly dismissed. 

There shall, however, be no order as to costs. 

\. 
K.K.SHARMA 
	

D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

PG 

6. 
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BEFORE THE CENTA[ AbMINISTRATIVE TRIBUNAL 
t3UWAHATI BENCH 

Title of the case 	 OA No//-f/2øøc3 

BETWEEN 

Shri tlaneesh Kumar & Ors.. 
Ipplicants 

- versus - 

Union of India & Urs. 
Respondents 

I N D E X 

SL.. 	No. Particulars of the documents Page No.. 

1.. Application 1 	to 	11 

 Verification 12 

 Annexure-1 

 Annexure-2 Uf L I 
Annexure-3 

/ 

Filed by 

Advocate 
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THE CENTRAL ADMINISTRATIVE TRIBUNALGUWAHATI BENCH 
GUWAHATI 

O.A. No 	of_2ø4c3 

BETWEEN 

Shri Maneesh Kumar, 
son of Shri Raghunath Sinqh, 

Shri Akhiiesh Kumar Singh, 
son of Shri Ram Briksha Singh, 

Shri Santosh Kumar, 
son of Shri RajeswarPrasadSingh, 

All C/O Shri Ram Naresh 	Sinqh, 
Friends Book House, Circular Road, 
Dimapur, Nagaland. 

c 

.2:2? 

- AND' - 

1. The Union of India, 
the Secretary to th 
India, Ministry of 
Department of Posts, 

... Applicant  

represented by ell  
e Government of 
Communications, 
New Delhi. 

The Chief Postmaster General, N.E. 
Circle, Shillong. 

The Director of Postal Services, 
Nagaland, Kohima Mr. F.P. Solo) and 
Chairman, Selection Committee for 
selection of Postal Assistants under 
Naçjaland Division. 

y 

gpndents 

DETAILS OFAPPLICATjQ 

1,PARTICULARS OF THE ORDER AGAINST 	WHICH 	THE 
APPLICATION IS MADE 

This application is directed against 	the non- 

selection of the Applicants for appointment as Postal 

Assistants urder the Naqaland Postal Division results 

of which havebeen published in the issue of Nagaland 

Post dated 23,3.2000. 

7' 
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2. JURISDICTION OF THE TRIBUNAL 

The Applicants declare that the subject matter of 

the ajpl•ication is within the jurisdiction of this 

Hon'ble Tribunal. 

.3. LLiITATION : 	 S 

The 	Applicants 	further 	declare 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of 'the Administrative 

Tribunals Act, 1985; 

4. FACTS OFTHE CASE 

41 That the Applicants are all citizens of India and 

residents .of the State of Nagaland and as such they are 

entitled to all the rights, protections and privileges 

gLaranteed under the Constitution of India. 
G 44 ovx c.. 	flLL4 tov-c3k kcn- kly Th 	 cpvMs 	p 	t, * 	 ko j°t 

IQ 	 'VO11 	 IL 4 (SO) O CA(Pr,ct&ufl&) 	 I81 

4.2 That the Respondent No. 3 had issued a recruitment 

notific.atic,n vide No. B2/RecrLljtinent/98 dated 19.11.98 

and invited a5plications for fillinc up 9 vacancies (5 

unreserved and 4 reserved for SIs) in the cadre of 

Postal Assistant in the Nagaland Postal Division. 

A copy of the recrujtmner-,t notification dated' 

19.11.98 is annexed as.ANNEX'(JRE—l. 

4.3 	That in rsponse to the said notification,- the 

.. Applicants bein6 eligible and having, fulfilled all the 

criterias laid down in the said roti'fication, submitted 

their respective applications, correct and complete in 

all re .spects to the RCspondent No.3 well within he 

prescribed time limit. 	 - 	 S 



44 	That the Respondent No..3 	on completion 	of 

scrutiny of the applications received by him published 

a list of provisionally selected candidates vide No.. 

B2/Recrujtment/98 dated 8.1.99 in which the names of 

the Applicants were included at Si. No.. 5, 14 and 23 

respectively. The Applicants were thus selected to 

appear in the written test, typing test and computer 

test scheduled to be held on 24.1.99 and 25.1.99. 

A copy of the list dated 8.1.99 is annexed as 

ANNEXURE-2. 

4.5 That theabove tests scheduled to be held on 24th 

and '25th January 1999 was suddenly postponed at the 

eleventh hour on the basis of the complaint by a 

candidate rearding the irregular method adopted in not 

taking into account the percentage of marks for typing 

and computer qualifications while preparing the 

Annexure-2 list.. Th.ereafter, the Department of Pests 

issued certain guidelines for preparation of merit list 

and directed all the recruiting centres (Divisional 

Heads) to prepare fresh merit listso -f candidates who 

were called earlier as well as those candidates who 

find place as per the clarification issued by the 

D'partment. Accordingly, the Respondent Na.. 3 prepared 

a fresh list of candidates in which the names of 

Applicants were intentionally not •included. 

4.6 	That the Applicants being aggrieved by such 

arbitrary exclusion of their names from the provisional 

merit list by the Respondent No. .3 approached this 

Hon'ble Tribunal by way of filin O.A.No. 121199 	Due 
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to the intervention of the Hon'ble Tribunal, the 

Applicants were allowed to appear in the written test 

held on 15.4.99, but there was injustice caused to them 

when they were not allowed by the Respondent No. 3 to 

undergo the typing test held on the same date on the 

plea that the Applicants did not bring their own type-

writers. Since the Aplicants were residing in far off 

places and by the time the interim order could reach 

them, it was too late on the day to bring their own 

type writers, the Applicants while appearing in the 

written test on 18.4.99 made it known to the Respondent 

No. 3 that they would be using the type-writers of 

other candidates who had appeared in the first shift. 

Be it stated here that the interim order passed by this 

Hori'ble Tribunal in O.A. No. 121/99 on 13.4.99 and the 

Applicants could get their hall permits issued by the 

Respondent Na. 3 only on 16.4.99. The Applicants 

requested the Respondent. No.3 to allow to undertake the 

typing test with the borrowed type writers, but such a 

J request was turned down by the said Respondent without 

adducing any reason. 

4.7 That the Applicants situated with the 	above 

position, made a representation to the Chief Postmaster 

General, North Eastern Circle, Shillong who is the 

controlling, officer of the Postal Department in the 

North Eastern Circle in which th,e Nagaland Postal 

Division also falls, but the representation of the 

Applicants dated 20.4.99 could not yield any result. 



.j . 	

. 

4.8 	That the 	Applicants being 	left 	with no 

alternative, once 	again 	approached 	this 	
Hon'ble 

Tribunal 	in the pending O.A. No. 
121/99 and the Hon'ble 

Tribunal was pleased to issue a 
direction to allow the 

Applicants' to take their typing 
test. Accordingly, the 

Applicants appeared 	in 	the typing 	test 	held on  

14.12.99. 

4.9 	That the Applicants state that the selection for 

the post of Postal Assistants is marked by lot of 

irregularities coupled with the bias and mala'fide 

exercise of power by the Respondent No. 3. In the O.A., 

allegation of malafide was already there and 

accordingly, the said Respondent ought not to have 

taken the interview of the Applicants towards selecting 

the candidates for recruitment as Postal Assistants. 

The distribution of marks in the selection was as 

follows : 

i) 40% 	weightage 	for the 	percentacje 
of 

- 40 marks marks in educational qualification 

- 30 marks 
Written test 

Typing Qualification/Test - 	 5 marks 

• 	iv) 	Computer Qualification/Test 
- 	 5 marks 

- 20 marks. 
v) 	Interview 

4.10 	That 	from 	the 	above,, it 	
will 	be 	seen 	that 

compared 	to 	the 	marks 	assigned 	
for educational 

qualification and written test, 	the marks assigned 	
for 

the interview was in the higher side and it was 	always 

possible 	to 	eliminate the chances 	of any 	candidate 

being 	selected on the basis of arbitrary 
exercise 	of 
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power. towards awarding the interview marks. 	ie it 

stated here that the Interview Board was constituted by 

three persons headed by the Respondent No. 3 as the 

Chairman. Be it further stated that the Board 

corsisting of three members did not include any general 

category member and two of the three members belong to 

• 

	

	 ST comcinity and the other one belongs to Sc community. 

Thus there was no member to look after the interest of .  
•2 

• 	 the general category candidates. 

• 	 4.11 That the Applicants state that the Respondent No. 

3 was the Chairman-Member of the Interview Board and 

other two members weredirectly subordinate to him and 

thus the said Respondent had opportunities to 

manipulate the marks for viva voce test. It 'is under 

these circumstances, theApplicants have been deprived 

of 'their selection although to the best of their 

knowledge they have scored maximum marks under category 

• No..(1) andy (ii) but they have been eliminated by 

awarding inconceivable lower marks in interview at the 

behest of the Respondent No.3. This has resulted in 

miscarriage of justice. The interview conducted by" the 

Respondent No. 3 was a total farce and it is in this, 

interview things were manipulated in such a way - that 

the Applicants got eliminated. The Respondent No. 3 was 

totally bias against the Applicants for their approach 

to this Hon'ble Tribunal makingallegations of malafide 

and colourable exercise of power by the said Respondent 

No.3. • 

4.12 	That the Applicants state that in the instant 

• 	 case, the Respondent No. 3 has all along maintained , a 
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bias attitude towards the Applicants through out the 

recruitment process and at every stage 9  attempts were 

made to eliminate the chances of selection of the 

Appi icants. 

L 

4.13 That theApplicants state that the above O.A. was 

disposed of by the Hon'ble Tribunal by an order dated 

2.3.2000 holding the same to have become infructuous in 

view of the fact that the reliefs sought for in the 

O.A. was already granted by way of. interim orders. 

A copy of the order dated 2.3,2000 is annexed as 

ANNEXURE-3. 

4.14 	That the Applicants state that the interview as 

conducted by the Respondent No. 3 was a total farce in 

which the marks were awarded insucha way so that the 

chances of getting selection by the :App 1 icants are 

eliminated in view of the fact that they have secured 

highest marks, under category No. (i) and (ii). By 

fixing 20 marks for interview, the Respondent No. 3 got 

a chnce to award lesser marks to the Applicants •than 

the others and thus the Applicants were deprived of 

their selection inspite of the fact that all of them 

have scored highest marks in other categories. In this 

connection 9  the Applicants pray for a direction to the 

Respondent No, 3 to produce the records pertaining to 

the . selection, more particularly, the records 

pertaining to the interview conducted by the Respondent 

No.3. 

4.15 That the Applicants under the above circumstances 

have once again come under the protective hands of this 

Hon'ble Tribunal by way of filing this O.A. 
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5. Q  NDS&UJT 

5.1 For that the interView that was conducted by 
the 

l f 
Respondent No. 3 

being a totaarce and the things 

manipuiat 	
towardS elimination of the 

haviflQ been  

AppliCantS from the purview of selection, the said 

to be held afresh with thE 
interVieJ is required  

of freSh lnerVie1 Board 	
ludiflg' the 

'constitution

Respondnt No. 

5.2 	
For that the Applicants having secured highest 

have been 

rnark 	
in other categories, they could not  

rom the purview of selection only on the 
elirniflat 	f  

in the higher 
basis of the interview àarks,WhiCh was  

side compared to the, other cteQOrie5. 

53 For that malafide and colourable exercise of power 

bein the foundation of the exclUSi° 	
f the Applicants 

the interViet conducted 
from the purview of selection,,  

b 	
the Respohdent No. 3 'i liable to be set, aside and 

quashed. 

.54 For that the Applicañts having been discriminate
d  

on the basis of their date of birth and there being 

o!1 
in th'e matter of selection, the 

racial discrimiflati  
liable 

interView tbndUcte 'by the Respondent No,. 3 is  

to be set aside and quashed. 

5.5 For that there being improper constitution of the 

the interViel&J conducted by such a 
InterVie% Board,  

Board is liable to be set aside and quashed.. 
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5.6 	For that out of five candidates selected for 

appointment by the Respondent No. 3 against 	the 

unreserved vacancies, two candidates neither 	have 

typing not computer qualification whereas all the three 

Applicants have got both typing as well as computer 

quaiifica-tion. 

5.7 For that the refusal on the part of the Resporident 

No. 3 to allow the Applicants to sit in the typing test 

only an the grOund tIi.at they did not bring their own 
I,  

type writers establishes malafide on his part and but 

for the intervention of the Hon-'ble Tribunal, the 

pplicants would not have been allowed to sit in the 

test. 

5.8 	For that the Respondent No. 3 ought not to have 

participated in the interview and' for that matter in 

the entire process of selection so far as the 

Applicants are concerned, they having alleged bias. and 

malafide against the, said Respondent in the earlier 

O.A. . 

5.9 For that the things having been manipulated in the 

interview at the behest of the Respondent No.3 wh-ich 

has paved theway towards elimination of the Applicants 

from the purview of selection, the interview is liable 

to be set aside and a fresh interview comprising, of 

different members is required to be ordereth 

5.10 	For that going by the sequence of 	events 

involving . the Applicants in the entire process of 

selection, there is not even an iota of doubt that the 

Respondent No. 3 is instrumental towards exclusion of 
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the Applicants from being selected and as such, the 

case of the Applicants is required to be considered 

afresh disassociating the Respondent No. 3. 

5.11 For that in any view of the matter, the selection 

in question is bad in law and liable to be set aside 

and quashed. 

DETAILS OF REMEDIES EXHAUSTED 

The Applicants declare that they have no other 

alternative and efficacious remedy e>cept by way of 

filing this application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT : 

The Applicants further declare that 	no other 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon.bie \Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

7. RELIEFS SOUGHT FOR 

4 	 Under the facts and circumstances stated above, 

the Applicants pray that this application be admitted, 

records be called for and notice be issued to the 

Respondents to show cause as to why the reliefs sought 

for in this'application should not be granted and upon 

hearing the parties and on perusal of the records, be 

t 

.4 
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pleased to grant the fo1iotiing reliefs 

8.1 	To set aside and quash the impugned selection, 

more particularly, the interview conducted 

towards se].ection Of Postal Assistants under 

Nagaland Division ; 

8.2 	To direct the Respondents to hold a 	fresh 

selection, more particularly, the interview for 

selection of Postal Assistants under •Nagaiand 

Division. 

8.3 	To 	direct the Respondents to 	declare 'the 

Applicants as successful in the selection if on 

scrutiny of records, it is found that 	the 

Applicants were illegally deprived of 	their 

se 1 e c t i on, 

8.4. Cost of this application. 	 . 

8.5 	Any 	other relief or reliefs to which 	the 

Applicants are entitled and as may be deemed fit 

and proper by the Honbie Tribunal.- 

9. INTERIM OR 	PRAYEDfOR 

Under the facts and circumstances of the case s  the 

Aplicants pray for an interim direction to the 

Respondents, more particularly, the. Respondent No, 3 

to produce the entire records of selection including 

that of intervjei, for selection of Postal Assistant 

that 	was 	conducted pursuant to 	the 

notIfication dated 19.11,98. 

/ 
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The application is filed through Advocate. 

11. PARTICULARS OF THE I.P.O. 

I.P.O. No. 	C7 	3 	(•e'-'P 

Date 

Payable at : Guwahati. 

12. LIST OF ENCLOSURES : 

• 	 As stated in the Index. 

VERIFICATION 

I, Shri Akhilesh Kumar Singh, aged about 23 years, 

son of Shri Rem Briksha Sinqh, C/O Shri Rem Naresh 

Singh, Circular Road, Dimapur, Nagaland, the Applicant 

No.2, do hereby solemnly affirm and verify that the 

statements made in paragraphs !V_M 

are true to my knowledge ; those 

made in paragraphs  are true to my 

information derived from records and the rests are my 

humble submissions before the Hon'ble Tribunal. I am 

also competent and authorised to sign on behalf of the 

other Applicants. 

And I sign this verification on this the 29th day. 

of May 2000. 

iv- 
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• 	DEPARMENT OF POST. INDIA 
OFFICE OF THE C RECTOR OF PO5TAL SERVICES 

NAGALAI\J: KOHIMA: 7)7001 

NO ,B-2JRecr.'ment/98 
	

Csted at Kohima 19.11.98 
N 

NOTiF.ICATIO 

Applications are invitcd from the igible cand'dates for fi[tig 
up 9 vacancies (5 unreserved and 4 reserv(d for Scheduled Tribes) at 
Postal Assistants in Nagaland Postal Division. 

Scale of Pj Rs.4000-100-6000 plus usual allowances.' 

Age 	- 18 to 25 years as on 1.7.98. 
Upper age Hmit is relaxableb'i 5 years for Scheduled 
Tribe candidates, as per Goyt. of lndias rules. 

Educational 
qualification •- Minimum educational qualifkation is a pass in 10+2 

Standard or 12 class from recognised' university 
or board. 

Empkyrnent 
Registration - Intending candidates must b3 registered with any of the 

Employment Exchanges inftgaland. 

Application 	 ' 	

0 

form 	- Application forms can be hJ from the office of Director 
Postal Services, Nagaland, (ohima-797001 on any. 
working days during the olfi e hours, 

Last Date 	Last date for receit of app ications is 21.12.98. 

Method of 
selection 	- As per existing rule on the basis of percentage of marks 

obtained in 10+2 or higher examinations, only 45 
candidates, ie. 5 flmes'the!lumber of vacancies will be 

.callod'for written, computer, typing and personality tests. 

(F.P.Solo) 
• 	• 	 Director of Postal Services 

Nagaland, Kohima-797001 

• 	 ','0' 	
y. 	 • 	 . 	

"0 	 \. 

0' 
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ANNEXLJRE 2 

DEPARTMENT OF POSTS 	INDIA 
OFFICE OF TE DIRECTQR OF POSTAL SERVICES 

NAGALAND KOHIMA-797001 

No.t3-2/Recruitrneflt/98 	 Dated ati<:ohima 
8.1.99 

The folloinc candidates have been provisionally 
selected to appear In the written test for recru:i,trnent 
of Postal Assistants to be heLd on 24.01.99 and 
26.01.99. 	. 

UNRESERVED CATEGORY 	 V  

NAME 	 COMMUNITY PERCENTAGE 

Shri L,ibnthin 	c! TsaniacJ 	ST 	. 85.20 	 V 

Shri Yhunsin.to Mah 	 ST 	 V 

3, 	Shri Narendra La] Bharan 	
V 	DC 	V 72 r 

4. 	Kum Amonçia 	 ST 	70.58. 

5 	Shri Manesh VKumar 	
V 
 OC 

V 	
70.58 

Shri Ketholelie Oliver Solo IT 	69.79 

7. 	Shr.i R. V Chanthuno Murry 	ST 	69.40 

S. 	Shri Manoj KLmar P'asad 	OBC 	68.89 

Shri BenrithunQ Murry 	 ST 	68.88 

Shri Ram F3abu Prasad 	 DC 	68.33 	
V 

• 	 ii, Shri Kekhriezetuo Solo 	ST 	67,87 

12. Kum. N. Nzanbeni Yanthanr 	ST 	67.28 

:13. Shri Swelul Pucho 	 ST 	V 6692 	V 	
V 

• 	 14: Shri Akhi lesh Kumar Sinch 	DC 	66.E39 

15. Shri. Hubert Tamang 	 DC 	66.62 	 V 

V 	16. Kum., Madhohi Dey 	 DC 	66.33 

17 	Kum.; Kajina Sote 	 ST 	65.94 	
V 

V 	 18. Kum.Avuncji E:unQ 	 ST 	V  65.80 

Shri LVunkhamancJ SinQsit 	ST 	65.50 	V 

Kwn,Santana Purkayastha 	DC 	65.40 

Kum. B. Akala 	 ST 	65.33 

Shri BhushanKr Sharma 	DC. 	65.33 

Shri Santosh Kumar 	V 	 OC 	65.11 	V 

Alemchuba 	 ST 	64.17 Shri • 

	

V 

H 
Shri Vitoi t.ema 	 ET 	6... 89 
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NAME 	. 	 . COMMUNITY 	pEF:CENTAGE 

Shri LansLtmekShi 	 ST 	63.70 

2. 	Kum. Abeni Zuchamo. 	
ST 	63.56 

3 	Kum. Zapune Zophic 	
ST 	63.44 

4 	Ktm. imtunenla Ao 	
ST 	63.38 

5. 	Shri B. Rentsamo Lapon 	
ST 	63 

• 	6. 	Shri Rovovikho Hesiell 	
ST 	62.78 

7 	Kum. ChjeVitShL( Nyuthe 	
ST 	62.63 

G. 	Shri Hosaw Mekro 	
ST 	.62.33 

9 	Kurn. Aer10 Peseyic 	 ST 	62 

• 	 10. Kum Asahuo Annie 	 ST' 	61.89 

ii, Shri NothutCD YOM 	 ST 	61.21 

Shri MedovilhoUhe Tseikha 	ST 	61.11. 

Shri Nukethol Kulnu 	 ST 	60.83 

• 	 14. Shri Imtiiepzuflq Yaden 	ST 	60.44 

15. Shri Avi Thakro 	 ST 	60 

Shri T. Meyi Jamir 	•. 	ST 	5973 

Shri Rodo 	 ST 	59.60 

IS. Shri Lnusenba, 	 ST 	59.40 

19, Kum. KuQhau Syaj 	 ST 	59.23 

20. Shri ZhovizCho 	 . 	ST 	59.13 

The objective written test on General Knowledge 

• 	and reasonlflQ will he held from 1000 hour. to 
11,00 

hours on 24.01.99 at SaiO KG School (Catholic 

Publicatidn Centre) 5  Kohima Town, rypincj Test for these 
wh submitted proficiencY certificate will he held from 
11.30 hours on the same day at the same venue, Computer 

Test will be held on 25.01.99 - at the office. of the 

• 	undersicined from 10.00 hours. 

All the provisionallY slectd c::andidateS . will be 

individuallY informed and hall permits sent to them by 
reçjistei'ed pest. However, the cahdidature of these who 
have not submitted complete documents is liable to be 

rejected if the wantinQ documents are not subm - itted 

before the written test. 	 •  

• 	 •• 	
. 599 
(F.P. SOLO) 

DirectOr of Postal Services, 
Nagaland D±VisiOf179711 
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r_ 	CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI BENCH. 

Original Application No. 121 of 1999- 

Date of order : This the 2nd day bE Harch,2000. 

The Hon'ble Mr G.L.Saflg1yifleAdfflir1iStratiVe Member. 

The Hon'ble Mrs LakShnLi Swaminathan, judicial Member. 

Shri Maneesh 1uinar, son of Shri 
Raghunath Singh, C/O Raju Stores, 
M.K.G. Road, Zunheboto, Nagaland. 

Shri Akhilesh.Kumar Singh 1  son of 
Rain Briksha Singh, c/o Amit Hotel, 

* 	 Zunheboto, Nagalarid. 

Shri Santosh Kumar, son of Rajeswar 
prasad Singh. c/o Gajab Narayan 
&ingh, Rtion Shop 1  Zunheboto, 
Nagaland. 

TI 

. • . Applicants 

By Advocate S/Sri B.K.Sharma, B.,lCTalUkdar, 
& S.Sarma. 

- Versus - 

Union of India represented by the 
cretary to the Government of India. 

Ministry of Communications, 
New Delhi. 

The Director General, 
Departnent of Posts, 
New Delhi. 

The Chief postmaster General, 
N.E.circie, Shillong.  

A. The Director of postal Services, 
(Shri F.P.SO1O), Nagaland. Kohima. 	. . . Respondents. 

/ "• 	 ' 

Sy i1vocate Sri B.S.BasUmatary,Addl.C.G.S.C. 

ORDER 

L.S4AMINATHAN (J.M) 

The 3 appliCants in this application ha filed the 

O.A. on the ground that they were not allowed to participate 

in the selection process which Was to be held on 18.4.1999 

for the posts of postal Assistant.bYdirect recruitment. 

2. 	The applicants ha also prayed for an interim 

direction to allow them to participate in the selection for 

v.  
contd.. 2 

11 

c--- 
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the aforesaid post Mrnittedly, the applicants were allood 

to participate in the selection which was held on 18.4.1999, 
The Tribunal by order dated 13 .4.1999 had directed that the 

result of the selection should not be announced Without 

leave of the Tribunal, 

We have perused the pleadings and heard Mr.S.Sarma, 

learned counsel for the applicants and r.s. Basumatry ,  

learned Addl. C.GOS.C, for the respondntg0 

it is seen frcm the above, facts that the applicants. •  

have already been allowed to appear in the test which had 

been held on 18.4,1999 and 22.41999. In the circumstances 

the prayer of the respondents to vacate the interiiu order 

appears to be reasonable. Accordingly, the interim order 

dated 13,4,1999 stands vacated, 	 ., 

Mr. S. Sarma, learned counsel for the applicarts has 

prayed that the respondents may exclude respondent No.4 i.e. 

Director of Postal Services, Nagaland, Kohima, from the 
above selectjo process • In view of the position narrated 

above, we find no merit in this prayer as the selection 

process is already Over. Hence this prayer is rejected. 

6 	
In view of what has been stated above as the main 

relief( prayed for in this O.A. has already been grante 

has bec&ne infructuous, and it is. accordingly disposed 

No order as to costs. 	 4 -_ . 	

Sd/[EBR (A) 
jJ 	T UE COP 	sd/ MEMBER () 

4Y" f1/ 
g9ctisn  

alvn fI1 (T1t ¶T 

Cntti A idm lml,~tratiya TrIbur 

	

stnt 	fi2 
- 

- 	. 	 --, 
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PW : 

THE CENT1AL ADMINISTRATIVE TRIBUNAL 

GU7AHATI BENCH ::: GtJiAHAPI. 

O.A. NO. 214 OP 2000 

Shri Mane esh Kumar & Others 

- Vs- 

Union of India & Others. 

In the matter of 

ritten Statement submitted by 

respondents No. 1, 2 and 3. 

The respondents beg to submit a brief history 

of the case, which may be treated as part of the O.A. 

( Bip HIsioiyOpIE cis ) 

Notification inviting applIcations from eligible 
rese"v-ed 

candidates for filling up 9 posts ( 5 unreserved and 4 saxxad 

for STs) of Postal Assistants in the scale of 'Rs. 4000-100-6000 

in Nagaland was issued by Director of Postal Services, Nagaland 

vide his notification no. B-2/Recruitnient/98 dated 19.11.98 

A copy of the letter dated 19.11.98 is annexed 

hereto and marked as Annexure -1. 

The notification was given wide publicity through 

Director of £mployment and Craftsmen Training. All India Radio, 

Doordarshan ICendra and Local newspapers in Nagaland. 

2. 	 Altogether 1216 applicatIons were received. But 

as per recruitment rule only candidates 5 times the number of 

/ 
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vacancies i.e. 5 X 9 = -45 candidates were to be selected for 

taking written test, oral interview, computer and type writing 

test • It 	clearly mentioned in the not Ificat ion dated 19.11 .98 

that for selecting 45 candidates only percentage of marks secured 

in 10k' 2 or higher examinations would be the basis. 1eightage 

given for various components of the recruitment test is as f011Ows. 

CopQnent 	 Ve lahtg .  

i) 	Percentage of marks secured in 	40 

10 + 2 or above examination 

S 
	

( whichever is higher ) 

Objective written test 	 30 

Oral interview 	 20 

iv ) 	 Computer test 	 5 
v) 	Typewriting test 	 5 

Total 	 1 00 

Final selection was made on the basis of marks 

obtained by the candidates in the aggregate 
	 r 

30 	 As notified in the notification dated 19.11.98, 

selection of 45 candidates for appearing the recruitment test 

was made on the basis of Percentage of marks secured by the 

candidates in 10 + 2 or above examination whichever is beneficial. 

Thus 25 candidates against unreserved category and 20 candidates 

against reserved category were Provisionally selected to take 

the recruitment test. The list was published vide DPS Nagaland 

memo no. B2/Recruitment/98, dated 8. 01.99. 

A copy of the letter dated 8.01 .99 is annexed 

herewith and marked as Annexure 
- 2. 
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However, soon after publication of the provisional 

merit list, a candidate who produced proficiency certificates 

in computer and typewriting and who was not included In the 

merit list approached the higher authority for inclusion of his 

name in the merit list. While the appeal was being considered 

by higher authority action was initiated for verification of 

certificates produced by the provisionally selected candidates. 

During verification the educational certificates of 1 candidate 

from unreserved category and 2 candidates from reserved category 

were found to be bogus. Their names were, therefore, dropped from 

the merit list • The District Employment Office, Zunhebot 0 vide 

his notification No .DEZ/SC-3/81(pt .1)174, dated 8.3.99 

A copy of the notification dated 8.3.99 is annexed 

hereto and marked as Armexure-3. 

and intimated that the Employment registrations of 

3/ShriNarendra IalBharati,_ManeceliKuinar, Akhilsh Singh and 

antoi Kumar were cancelled due to their failure to produce 

necessary Indigenous Inhabitant Qficates within the stipulated 

time. Hence, their names were also deleted from the merit list. 

4. 	Meanwhile, Circle Office vide letter no. Staff/125-1/98 

(Con). dated 5.3.99 ( copy of Lnnexed hereto and marked as 

Annexure -4) issued clarificatIon regarding weightage of 5 marks --

each for computer and typewriting to be included while Preparing 

merit list. Ace ordinly against the seven candidates dropped as 

pointed out above, 9 candidates ( 5 to unreserved category and 

4 to reserved category ) were added to the provisional merit list. 



-4 - 

Accordingly against the seven candidates dropped as pointed out 

above, 9 candidates ( 5 to unreserved category and 4 to reserved 

category ) were added to the provisioa1 merit list . No admit 

cards for taking the recruitment test were issued to the 7 dropped 

candidates. 

S/&iri Maneesh Kumar, Akhllosh Kumar Singh and 

Santosh Kumar whose names figured at si. No. 504 and 23 in the 

first provisional merit list and who were not issued admit cards 

due to cancellation of their employment registration approached 

the Hon'ble C.A.T in O.A. No421/99_against nOninvitatjon of 

the candidates to appear in the selection test scheduled to be 

held on 18 .4.99. The Hon'ble CAT in its interim order dated 

13.4.99 directed the respondents to allow the applicants to appear 

in the examination but not to declare the results without taking 

leave of the Hon 'ble Court. 

As per interim order dated 13.4 .99 of the Ho'ble 

Court, the applicants were issued admit cards and allowed to take 

the written test on 18 .4.99. It was very clearly mentioned in the 

admit cards that those who desired to be tested in type writing 

test should bring their oi typewriters to the examination hail. 

But since the 3 applicants did not bring their oum typewriters, the 

Telecom Officer who conducted the typewriting test did not allow 

them to take separate typewriting test by using other candidates' 

typwerjters. 

The 3 candidates filed Misc. Application no. 17 0/99 and 
Contempt Application no. 16/99 against Director Postal Services, 

Nagalan,d for not allowing them to take typewriting test on 18.4.99. 
Both 

the applications were disposed of the Hon 'ble CAT in its order 
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dated 23.9.99 by directing DPS to give another chance of type-

writing test to the petitioners within 2 months • However, copy 

of the judgement dated 23.9.99 sent by Begd. with AD No.299, dated 

29.11.99 was received by DPS on 2.12.99 after expiry of the two 

months period. Nevertbles3 the 3 candidates were given typewri-

ting test by an officer from Telecom Department on 14.12.99, 

hen the 3 candidate8 came to 1Ow that the reason 

for non issue of admit cards to them was due to cancellation of 

their employment registration by DEO, Zunheboto, they approached, 

Zunheboto District administration and even managed to get Temporary 

Resident Certificates No. JUD34/93-94 dated 0.3.99. 

copof the annexed herewith as Annexures 5, 6 & 7 

lEsued by Additional Deputy Conunissioner, Zuflheboto, Vith the 

Temporary fiesident Certificates which are valid for 1 year, the 

3 candidates approached DEO • unheboto for restoration of their mm 

employmentregjstratjons vide their common application datedftftft  
10.8.99. 	Copy of the application dt. 10.8.99 is Anneure-8. 

D0, &rnheboto vide his letter no. DE/SC-3/81 (Pt-i )/234 -35 dated• letter 
8.9.99 • Copy of the dated 8.9.99 is annexed herewith as Annexure-

9. refused to accept the Temporary Residential Uertificates and 

asked the applict to surrender their employment exchange regis-

tration cards within 1 month. On refusal of DEO, Zunheboto to 

restore their employment registration it appears that the 3 appli-

cants approjied the Hon'ble Guwabatj. High Court, Kohirna. In 

pureuance of the Hon 'ble High Court 's order no. W.P.(C ) No. 133(X)! 
99/2237/39 dated 22.9.99 suspending the cancellation order of 

eniployinent registrations, DEO Zuflheboto vide notification No. DEZ/ 

SC-3/81 (Pti )dated 8.10.99 
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Copy of the letter dated 8.10.99 is annexed herewith and 

Annexure as-iO. restored the Employment Registration of 

S/&iri Narendra lal Bharati, Maneesh Kumar, Akhilesh Singh 

and Santosh Kurnar. 

in the meanwhile all the recruitment process was 

completed except declaration of results as per Interim order dated 

13.4 .99 of the Hon'ble CAT in 04. 121/99. The question for the 

written test were set and evaluated by an officer from Circle 

Office, Shillong. Typewriting test was conducted on 18.4.99 and 

14 .12.99 by officers from the Telecom Department. Computer test 

was conducted by an instructor from NuT, Kohima on 1 9.4.99. 	The 

oral interviews were conducted on 21 .4.99 and 22.4 .99 by a 

board consisting of DPS, Nagaland as Chairman and Superintendent 

of Post Offices, Nagalarid and an officer from Circle office as 

members 

Finally, the Hon'ble CAT in its order dated 2.3.2000 

passed in O.A. 121/99 and HP No. 156/99 . Copy of the letter 

dated 29392000 is annexed herewith and Annexed as 11 was pleased 

to vacate its interim order dated 13.4 .99 and disposed of the case 

without order as to cost. The interview board also sat as the 

selection board which sat on 21 .5.2000, tabãlated the marks 

secured by the candidates in different component s of recruitment 

test and prepared the final merit list for appointment. 

A copy of the minutes of DPC Is annexed as 

Annexure- 12. 

The results were announced through a press releas e  

soon after and the candidates were also individually informed. 
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The selected candidates were given practical training 

in various post offices and induction training at postal Training 

Centre, Darbbanga. On successfil completion of practical and 

theoretical training, the selected candidates have been Posted to 

different post offices in Nagaland. 

The respondents beg to submit parawise written 

statements as follows : 

1 • 	 That with regard to paras 1, 2, and 3 the res- 

pondents beg to offer no comments. 

2• 	 That with regard to para 4  .1 the respondents 

eg to state that while the citizenship of the applicants cannot 

e challenged, it is doubtful if the applicants are bonafide 

esidents of the state of Nagland as claimed by them. The only 

ocument on which the applicants base their claim as residents of 

Nagaland appears to be the Temporary Residents certificates No. 

JUD-31/93-94, dated 30.3.99 ( Arinexure 5 to 7 ) issued by the 

Additional Deputy Coinniissioner, Zunheboto. The temporary resident 

certifiatee are valid only for a period of 1 year from the date 

of issue. ilhether the certificates are still valid or not is to 

be confirmed from the District Administration of Zunheboto. Based 

on Temporary Resident Certificates, the employment registrations 

of the applicants were Mx restored by the District Employment 

Officer, ;zunheboto vide his notification no. DE/SC-3/81 (Pt .D - 

dated 8.10.99 ( Annexure-10). Therefore, if the temporary 1esident 

Certificates are noi longer valid, the Vc4.9fif their employment 

registration may fall through . Apart from the temporary resident 

certificates and the employment registration all the other documents 
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including the educational, typing and computer Proficiency 

certificates are issued from BIMr. 

That with regard to para 4.$ the respondents 

beg to offer no comment. 

That with regard to para 4 .3 the respondents beg 

to state that the applicants submitted their applications for 

the posts of postal assistants in Nagaland. However, it cannot 

be said that the applications were correct and complete in all 

respects at the time of submission the applications. The appli-

cati.ons were provisionally accepted subject to verification of 

the eligibility conditio. 

That with regard to para 4.4 the respondents beg 

to state that it is a fact that 45 candidates, 25 against 

unreserved category and 20 against reserved category were provision-

ally selected to take the recruitment test on the basis of the 

percentage of marks secured by the candidates in 10 + 2 or higher 

examination whichever is beneficial. The list was published vide 

DPS, Nagaland memo no. 13-2 Recruitment/98, dated 8.1.99 (Annexure-2) 

The names of the applicants appeared at 31. No. 4' 5, 11  and 23 of 

the said list as claimed by the applicants. 

6 • 	 That with regard to para 4.5 the respondents beg 

to state that after pubication of the provisional merit list, 

a candidate who produced Proficiency certificates In computer and 

typewriting andwhose name did not figure in the merit list appro 

ached higher authority for inclusion of his name In the merit list. 

On receipt of clarifications Issued vide Co letter flO. Staff I 
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Staff 125 -1/98(Con). dated 5.3.99 (Annexure-4) weightage of 5 marks 

each for computer and typweriting were included while preparing 

fresh merit list. After issue of the 1st provisional merit list 

dated 2.1.99 action was initiated for verification of certificates 

produced by the Provisionally selected candidates. During certi-

fication the educational certificates of 3 candidates were found 

to be bogus. The District Employment Office, Zunheboto vide his 

notification no. DEZ/SC-3/91(pt.) dated 8.3.99 ( Annexure-3) 

intimated that the employment registration of S/&iri Narendra lal-

Bharati, Naneesh Kumar, Aithilesh Singh and Saritosh Kumar were can-

celled due to their failure to produce necessary indigenuous inhabi-

tant certificates within, the stipulated time • Hence, the names of 

the applicants alongwith those candidates whose educational certi-

ficates were found to be bogus were dropped from the revised 

provisional merit list. As per clarifications issued by Circle 

Office, 9 more candidates, ( 5 to unreserved category and 4 to 

reserved category ) were added to the revised provisional merit list. 

7. 	 That with regard to para 4.6 the respondents beg 

to state that the names of the applicants did not figure in the 

revised provisional merit list, no admit cards were issued to the 

applicants. The applicants approached the Hon'ble Central Adminis-

trative Tribunal, Guwahati Bench In O.A. No. 121/99 against non 

invitation of the applicants to appear in the selection test 

scheduled to be held on 1$4.99. The Hon'ble Court in its Interim 

order dated 13.4 .99 directed the respondents to allow the applicants 

to appear in the examination but not to declare the results without 

taking leave of the Hon 'ble Court • As per interim order of the 

Hon'ble Court the applicants were issued admit cards and allowed 
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to take the test on 18 .4.99. It was very clearly mentioned in 

the admit card that those candidates who desired to be tested 

in typw eriting test should bring their Own typewriters to the 

examination hail. But since the applicants did not bring their 

own typewriters, the Telecom Officer who conducted the type writing 

test did not allo7 them to take separate typewriting test by Using 

the typewriters of other candidates later on. Respondent no.3 had 

nothing to do with the typewriting test. 

8. 	
That with regard to para 4.7 the respondents beg 

to state that the applicants made a representation to the chief 

Postmaster General, North Eastern Circle, Shullong. A report on 

the matter was submitted to the Chief Postmaster General, Shillong 

by Respondent no.3. After ascertaining the clear picture and 

POstition, the Chief Postmaster General did no yield to the demd 

of the applicants for affording another chance to the candidates 

to take the typewriting test. 

9 • 	 That with regard to para 4.8 the respondents beg 

to state that the applicants filed one Misc. application no. 170 

and Contempt appljcatjo no. 16/99 against Director Postal Services, 

for not allowing them to take the typewriting test on 18.4.99. Both 

the application were disposed off by the Hon 'ble CAT in its order 

dated 23.9.99 by directing DPS to give another chance 
of typewriting 

test to the petitioners within 2 months. However, COPY 
Of the 

judgement dated 23.9.99 was despatched only on 29.11 .99 by Regd. 

Post no.299 and the same was received by respondent no. 4 on 2.12.99 

after expiry of the 2 months period. Nevertheless, the candidates 

were given typewriting test by an officer from Telecom Department 
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on 14.12.99. 

109 	 That with regard to para 4 .9 the respondents 

beg to state that the allegation that the selection process for 

the posts of Postal AssIstants were marked by Lot of irregularities 

coupled with bias and malafide exercise of power by the respondent 

no.3 is absolutely baseless. In the O.A. 121/99 the allegation 

of malafide on the part of respondent no.3 could not be established 

and the Hon'ble Court was pleased to dismiss the petition without 

order as to cast in the final judgementdated 2.3.2000  (nexure-11). 

11. 	 That with regard to para 4.10 the respondents 

be# to state that the weightage of marks given to different compo-

nents of the recruitments test like educational qualification. 

!ritten test, oral Interview, computer test and typewriting test 

was given as per recruitment rules. The oral interviews were 

conducted by a board cosisting of DPS, Nagland as Chairman. 

Superintendent of Post Offices, Nagaland and an officer from 

Circle Office, as members.. The board members individually put 

questions to the candidates and awarded marks differently. At 

the time of the interview the board menibe:rs did not take into 

account the marks secured by the candidates in other components of 

the recruitment test • The results of the written test were neither 

declared nor 1ioi to the interview borad at the time of the 

interview. As such there is no basis to allege arbitrary exercise 

of power to eliminate some candidates. No dohbt the Chairman of 

the board and the officerfrom Circle Office belonged to ST 

comnunity and the third member was from SC Community. The 

existing rulling on the con st itut ion of such board or DPC is that 

at least a member should be from the ST or SC Community. But 

there is no ruling that there should be at least one from the 
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general community. The constitution of the interview board or 

selection board is, therefore, very much within the rule and 

instructions issued by the Government of India from time to time. 

12. 	 That with regard to para 4.11 the respondents 

beg to state that the selection board was constituted by Circle 

Office consists of respondent no.3 as Chairman, Superintendent 

of Post Offices, Nagaland and an officer from Circle Office as 

members • Even though &iperintendent of Post Offices works under 

respondent no.3, the other member being from Circle Office does 

not work under respondent no.3. Moreover, as bourd members, 

each member functions independently and none does function as 

subordinates to any other member. The procedure followed In 

conductinE the interviews was that all the board members would 

ask each candidate a few quest ions turn by turn 0 Simple quest ions 

on general knowledge like science, geopgraphy, history, curpent 

events, India, Nagalarid and its people were asked. Depending on 

answers each member awards mare to the candidates. Vlhile the 

Chairman gets 8 marks, the other members get 6 marks each to award 

the candidates. Marks are awarded to as objectively as possible 

to the candidates. It is not a fact that the applicants scored 

the maximum marks in the academic and the written test. The 

applicants were not eliminated by awarding inconceivable lower 

marks in the interview at the behest of respondent ho.3 as alleged 

On the other hand even though the oandidats scored more than 

65% in 10 + 2 examination, they were not able to ansser any quest ioi 

• put to them beyond 'Yes' and 'no' during the interview. They 

could not even utter or make a sentence in English correctly. 

They 1new nothing about the District of Nagaland they claimed to 

have lived for the last 20 years • If the applicants could not 
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score good marks in the Interview because of their own disastrous 

performance, they cannot blame anybody other then themselves. 

Respondent no. 3 and the other two board members did not have 

bias against any candidate and as such the allegation of biasness 

and colourable exercise of power is totally baseless. 

That with regard to para 4.12 the respondents 

beg to state that the applicants have been alleging biasness on 

the part of respondent n0.3 but have nothing to substantiate 

their allegation. 

That with regard to paras 4913, 4.14 and 4.15 

the respondents beg to offer no comments. 

That with regard to para 5.1 the respondents 

beg to state that the intervjey was conducted in a fair, just 

and objective manner and not manipulated to eliminate some can-

didates from the purview of selection, as alleged by the applicants. 

There is no question of holding the interview afresh as the recr-

uitment process had been completed and the final results announced 

following the judgement dated 2.3.2000 in 04. no. 1212/99 by the 

Hon'ble Court.. The candidates who had been selected were also 

given practical training in various Post Offices and induction 

training at Postal Training Centre, Darbhanga. On successful 

completion of the training they have been posted as Postal Assis-

tants at different Post Offices in Nagaland. 

.16 • 	 That with regard to pam 5.2 the respondents 

beg to state that it is not a fact that the applicants secured 

the highest marks in other categories and were eliminated from 

the purview of selection on the basis of the interview marks. 



Whetber the interview marks were high or low compared to other 

categories, it was done as per the existing recruitment rule. 

That with regard to para 5.3 the respondents 

beg to state that the allegation of malafide and colourable 

exercise of power is without any substance. As the selection 

Process had already completed and selection finalized there is 

no question of setting aside the interview conducted by a legally 

Constituted selection board under the law of the land. On the 

other hand there will be serious miscarriage of justice if some 

candidates who were already selected and are now on the job are 

displaced as a result of fresh Interview board. 

That with regard to para 5.4 the respondents 

beg to state that the allegation of racial discrimination is 

absolutely baseless. The interview conducted by a legally cons-

tituted inter board cannot be set aside or quashed. 

That with regard to para 5.5 the respondents beg 

to state that the interview board was a legally constituted board 

under the law of the land and as such the interview conducted by 

such board cannot be set aside or quashed. 

That with regard to para 5.6 the respondents beg 

to state that the weightage of 5 marks each for computer and 

typewriting were included for preparation of merit list of candi-

dates 5 times the number of vacancies on mere production profici-

ency certificates in computer from recognized institutes and in 

typewriting. But for preparation of final merit list weightage In 

computer and typewriting was given, only after conducting aUtual 

tests. Thus most of the candidates including two of the applicants 
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who produced proficiency certificates in typewriting scored zero 

in the actual typriting test Likewise all the applicants got less 

than 1/2 marks in actual computer test. Therefore, mere production 

of proficiency certificates does not entitle the candidates to full 

marks in computer and typewriting in the final merit list. 1aithout 

typing and computor qualification, it is possible for a candidate 

to be on top of the final maxk merit list provided he or she 

scores good marks in other components of the recruitment test. 

That with regard to para 5.7 the respondents 

beg to state the respondent no. 3 had no role in conducting the 

typing test. The typing test was conducted by an officer from 

Telecom Department on 18.1 .99. It was clearly instructed in 

the admit card that candidates wishing to take typing test should 

being their om typewriters to the examination ball. But since * 

the applicants did not bring their oin typweriters, they were 

not allowed to take the test later on by using other candidates, 

typewriters by the Telecom Officer. For that no rnalafide can be 

attributed to respondent no.3. 

That with regard to para 5.8 the respondents 

beg to state that in the ab sence of any a I legat ion of bias or mzi 

malafide having been established, there is no reason as to why 

respondent no.3 who is the head of Nagaland Postal Division and 

the appointing authority of Postal Assistant should not be a 

member of the interview board. 

That with regard to para 5.9 the respondents 

beg to state that the allegation that the interview was manipulated 

at the behest of respondent no.3 in totally baseless. All the 

board members had used their own independent minds and judgement  



I 	- 

I 

in awarding infks to the candidates. 9hen selection, process 

was completed and fi.nalized by a legally constituted selection 

board, the question of reconstituting a fresh board comprising 

of different members does not arise. 

That with regard to para 5.10 the respondents 

beg to state that the applicants had tried their best to mani 

pulate the entire selection process by influencing respondent 

no.4 among others • But since respondent no • 4 had refused to bow 

down to their game plan, they stated levelling all kinds of 

baseless allegations against respondent no.4. 

That with regard to para 5.11 the respondents 

beg to state that the selection done by a legally constituted 

board can neither be bad in law nor liable to be set a'side or 

quashed. 

That with regard to para 6 and 7 the respondents 

beg to offer no comments. 

That with regard to para 8 the respondents 

beg to state that the O.A. No. 121/99 M.P. No. 170/99 and CP 

no. 16/99 filed by the applicants before the Hon'ble CAT having 

been disposed off by the Hon'ble Court, this application does not 

deserve to be admitted and the reliefs sought therein should not 

be granted. 

That with regard to para 8.1 the respondents 

beg to state that the Hon'ble CAP was pleased to dispose off 

04 • 121/99 vide its order dated 2.3.2000, the recruitment process 

was finalized and the final results declared. The selected 

candidates had also been trained and are now working in various 



Post Offices in Nagaland. If their selection is set aside 

or quashed there will be miscarriage of justice. As such 

the selection process is not liable to set aside or quashed. 

That with regard to para 8.2 the respondents 

beg to state that the entire selection process was finalized, 

there is no question of holding fresh interview. 

That with regard to para 8.3 the respondents 

beg to state that all the 9 vacant posts for which notification 

was issued have been filled up. The applicants cannot be 

adjusted against non-existing posts. 

 That with regard to para 8.4 the respondents 

beg to state that the applicants are not entitled to any cost. 

That with regard to para 8.5 the respondents 

beg to state that there is no merit in the case, no other relief 

or reliefs need to be granted to the applicants. 

That with regard to para 9 the respondents 

beg to state that there is no merit in the case the interim 

relief as demanded by the applicants may not be grantdd. 

Verification.... 
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QA 

I t  Shri F.?, SO LO 

being author ised do hereby solemnly declare that the 

statements made in this para wise :1 is true to 

my IQiowledge, information and believe and I have not 

suppressed any material fact. 

And I sign this verification on this 	ay 

of 4ia.20(1 t  at GGwahati. 

Dec larant. 
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